GOVERNMENT OF KARNATAKA
2

KARNATAKA LOKAYUKTA

NO:LOK/INQ/14-A/54/2012/ ARE-7 Muilti Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,
Date: 19/02/2018

RECOMMENDATION

Sub:- Departmental inquiry against Sri R. Suresh, Assistant
Engineer, Rehabilitation and Reconstruction Office,
Bagalkote (No.2, Dam Sub Division, Krishna Bhagya
Jala Nigam Limited, Almatti - on deputation to
Rehabilitation and Reconstruction Office, UKP,
Navanagar, Bagalkote District) — Reg.

Ref:- 1) Government Order No.z%os 53 Bead 2011 (zon),
woneedh, deos 17/1/2012

2) Nomination order No. LOK/INQ/ 14-A/54/2012,
Bengaluru dated 27/1/2012 of Upalokayukta-1 ,
State of Karnataka, Bengaluru

3) Inquiry Report dated 16/2/2018 of Additional
Registrar of Enquiries-7, Karnataka Lokayukta,
Bengaluru

The Government by its Order dated 17 /1/2012, initiated the
disciplinary proceedings against Sri R. Suresh, Assistant Engineer,
Rehabilitation and Reconstruction Office, UKP, Navanagar,
Bagalkote, (No.2, Dam Sub Division, Krishna Bhagya Jala Nigam
Limited, Almatti - on deputation to Rehabilitation and
Reconstruction Office, UKP, Navanagar, Bagalkote District)
(hereinafter referred to as Delinquent Government Official, for
short as ‘DGO’) and entrusted the Departmental Inquiry to this

Institution.

2. This Institution by Nomination Order No.LOK/INQ/14-A/
54/2012, Bengaluru dated 27/1/2012, nominated Additional



Registrar of Enquiries-4, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct Departmental
Inquiry against DGO for the alleged charge of misconduct, said to
have been committed by him. Subsequently by Order No. LOK/
INQ/14A/2014 dated 14/3/2014 the Additional Registrar of
Enquiries-5 was re-nominated as Inquiry Officer to conduct
Departmental inquiry against DGO. Again by order No. UPLOK-1/
DE/2016 dated 3/8/2016, the Additional Registrar of Enquiries-7,
was re-nominated as Inquiry Officer to conduct Departmental

Inquiry against DGO.

3. The DGO Sri R. Suresh, Assistant Engineer, Rehabilitation
and Reconstruction Office, UKP, Navanagar, Bagalkote was tried
for the following charge:-
“r T[T JdonF moﬁsgasd (B, 0008 ‘WOSVER” O
IBOHOWIS) WRT  TRRTeR  ICREN  MepHR) TR shegod
BReERcH VRCHY FOBRARPNTY, HOIZROSE [INe THInY
wiaoémws SRR BeF TOTTTRN T QDR 0B LR TTTT
- whRohay, Toded, edd  mdndmer _ 5RRATOZ/ACHENEToR0
Sewdeton  Bedd, oy womd  deemod  wed qTTenge
203 RTRTT ws’aosmm m%ﬁw 8%.5,000/~ TR,
2arBeiorh YYRES Y SPYRRT FRBROY K0 8RO
NET) wdr% D02 Reenm), DTe0s 14-12-201030ct IIINTH
NCFN.A TEIOOD mdﬁa;f TUTTE BEOW  DotFe’ el
LBREDAHHOT TR.4,000/- ©OBT o IJWEILORTY, smeos
XRF0 FPI0RRE Ry AR, IBERTY  WoRerr RS DI,
B3, F moﬁa%meﬁgpg DPOTNTY, TTFEIE J°TTOR  IYW
%365634 TR, FTFIT TONOLT Do oI/ (SB@Z) 19663
DB 3(1)BROHY WWITE HRFHES HVAHILO.”
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4, The Inquiry Officer (Additional Registrar of Enquiries-7) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charge
against DGO Sri R. Suresh, Assistant Engineer, Rehabilitation and

Reconstruction Office, UKP, Navanagar, Bagalkote.

S. On re-consideration of report of inquiry, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.

6. As per the First Oral Statement submitted by DGO, he is due

to retire from service on 30/11/2035.

7. Having regard to the nature of charge (demand and
acceptance of bribe) proved against DGO Sri R.Suresh, it is hereby
recommended to the Government to impose penalty of compulsory
retirement from service on DGO Sri R. Suresh, Assistant Engineer,
Rehabilitation and Reconstruction Office, UKP, Navanagar,

Bagalkote.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

)
(JUSTICE N. ANANDA) ;
Upalokayukta-1, M .l
State of Karnataka,
Bengaluru
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